CENIRAL ADMINISTRATIVE TRIBUNAL
' ERWM ‘BENCH -

O.A. 534/93, 602/9.5, 1146/93, 2260/93, 67/94, 183/94,
229794, 238/94, 1077/9%%, 210/94. -

- Tuesday, this the 1st day of November, 19%4.

CQRAM:
H)N 'BLE MR- JUbiICE CHE‘I‘TUR SAM(ARAE NAIR. VICE. CELAIRMAN
EDN"BLE MRs P.qV. VENKATAKRISHNANo ADMINISTRATIVE MEMBER
O.A. 534/93 o

Me«Ge Thulasidas »‘!‘5'
8/0 PeRe Kunjhikrishna piliai )
Graduate Assistant (Malayalam) '
Government High $chool, Kavaratti
union Territory of Lakshadweep ' Appl icant

By Advocate Mre P.V. Mohanan
VS |
l. The Administrator

Union Territory of Lakshadweep
Kavdratti

2« The mrector of Education,
Union Territory of Lakshc-dweep,
&avarcttl : Respondents

By AQvocate MCe M.VeS. Nampoothiri
O.A. 602793

19 Anil .BOV.
‘S/o Ne Vasavan
Graduate Assistant (Mathematics )
Government High School, Kadmat,
Union Territory of Lakshadweep

2. Chandran Thettath
~ 8/0 Kunhikelu Te
graduate Assistant (Mathematics)
. Governmént High School, Minicoy
Union ‘I.‘e‘rritery of Lakshadweep

3e Vijayan Ke ?
S/o Kunhikrishnan
. Graduate Assistant, (Mdthemtics)
Government High School, Kalpeni
~ Union Territory of Lakshadweep Applicants

By Advocdte MCe Po Vo Mohcndn
VS e

le The Administrater
union Territory of Lakshddweep
Kcmvarattz. :

2« The Ua.rector of pdwcation
"~ ynicn Territory ot Lakshadweep Respondents

By Advocate Mre [MeVeSe Nampootha.ri



OOAO 1145/93

le ﬁdmeshan KeK o 3/0 Kelan Ke -
Graduate ASsiBREfit(Hindi)
Goverament High School, Kavaratti

20 chandtasekhordn P fa.
S/0 Appakunhi,
Graduate Assistant (Hinddi) . :
- Goverament High School, Kalpeni Applicants
BY Advocate M. Pe Ve Mohanan |
| - V8e L
le The “aministrator,
" Union Territory of z.akshadweep
_ Kavaratti SR

2+ The L:Lrecterwo"f’ 'E‘:dtmé'éiéh,”
Union Territory of Lakshudweep
‘ K'-'*Vﬂrétti . L Respondents
BY Adwcc‘te MCe MOV.SO Nampoothiri

0 .A. 2260/93

le Ke Amini /o Ge Philip
Language Teacher (Malayalam) Grade~1X
Government Senior Basic School, Kavaratti

2e¢ Ce Rajendran s/0 Chokkanathan
Graduate Assistant
Government aigh School, Kavaratti
3e¢ Shihabuddin VeMs S/0 VeCo Mohammed Methar

Trained Graduate Teacher(Social Studies)
GovernmentHigh &chool, Kavara. tti

4. Benny Mathew S/0 Mathew
- Trained Graduate Teacher(Hindi)
Government High School, Kavaratti Appl icants
BY A_dvocate Mre K.P. Dandapani
VSe |
le Union of India répresented by the
Secretary,Government of India
Ministry of Home Affairs,New Delhi
2. The Administrator, '
Union Territory of Lakshadweep
. Kavaratti Islands
3¢ The pirector of Educatien,
~ union Territory of Ldkshadweep
Kavaratti Respondents
BY Advocite Mre M.VeS. Nampoothiri

QeAe 67/94¢

FeCo RQY
‘Graduate Assistant (English)
Union JYerritory of Lakshadweep Applicant

By Advocate Mre K.P. Dandapani



VSe
l. The Director of Edwation
Administration of Union Terr n:ory
of uakshddweep.havarattl .

2. Union Terr u:eryoﬁ Lakshadeeep
REVdratti represented by its Admlnlstrdtor

3. Union of India represented by Secretary
Ministry of Home Affair s,New Delhi . Respondents

By Advocidte Mre M.VeS. Mauwpoothiri
QoAe 183/94

CeP. Geetha D/0 CeKe Paramesyaran
Tescher, JeBe School (Cent.re)
Andrott

Beena P.U. W/0 Jacob varkey :
Lecturer, M«Ge College,Andrott Applicants

By Advocate Mrs K.P. Dandspani
VS
l. The Director of wdwation .
Administration of Union Territory
of" uakshddweep. KanrattJ.

2« Undion igrritory of Lakshddweep’
Kavaratti represented by its Administrator

3« Union of India represented by Secretary A
to Ministry of Home Affairs, New Delhi - Respondents

BY Advocate Mrs M.V.S. Nampoothid
O-&. 229/94

George wWilfred P.Ge

Parampaloth House

Malipuram post, ,
Karthedom, Cochin=-10 Applicant

By Advocate Mre K.P. Dandapani
VSe

l. The Director of Eduwation
Administration of Union Territory of
of Lakshadweep. Kavax:atta. ,

~ 2¢ Union Territory of Lakshadweep,
- Aavaratti represented by its Adm;uzstrﬂwr

3e Union 0f India represented by Secretary .
to Ministry of Home Affairs.Ne_w pelhi Respondents

By Advocate MEe MeVeSe Nampootm.rx

Q.d. 238/94

1- Prakasan Ke
“TGT (Social .;tudz.es)
Government Senior Basic School
Minicoy,Union Terr:.tory of x.akshadweep



Ze

3.

4o

By

e

Thomachan Keie

TGT (Social Studies)

Government High wchool. Minice Yo
Lakshadweep

Helen Ke Jacob, .
TGT (Physics) .
Government High Schol
Minicoy, Lakshadweep

RQSily VeQo

TGT (Hindd)

Government $eBsSSchool _
Minlcoy.bakshadweep Applicants

V,.S" N Lol T
Union of Iadia represanted by the

Secretary.Government of India,
Ministry of Hom Affairs.

- New Delh;\.

2

BY

The Adminis trato r. unmn ‘I’err ito £y

of Lakshddweep.;(avardtti

- The pirector of Edw ation

union Territory of Lakshadweep. ‘
:.(anrdttJ. Respondents

AdVOCdte ML o M.V.b. Nampoothiri

Qehr, 1077/94

C.

Narayanan

Chenal House _
‘Kalliasseri P.Q. o
Kannur District-670 562 Applicant

BY

1.

Ze

Se

Advocats ML+ K. P. Dandapani
V8e

vnion of India represented by

the Secretary, Government of Inda.a
Ministry of Home Affairs.

New Delhi

The Administrator

Union Territory of Lakshadweep
Kavaratti Island

The Director of rducation
Union Terrxtory of Lakshadweep.
Kavaratti - Respondente

BY _Advocate Mre MeV.S5s Nampoothiri
Qehre 210/94

Sujatha R« W/0 Sasikumar _
Trained Graduate Hindi Teacher,
Government Je Be School,
Minicoy -

By Advocate Mre Ce Harikrishnan



vs.’

e The Director of Education
UeTe Of Lakshadweep, &dva:atti

20 The Administrator,
UsTe of Lakshadweap
Kavaratti '

3+ Union of India represeanted by Secretary
to Government, Ministry of Home Affairs
New Delhi Respondents

BY advocate MCe MeVeSe Nampoothiri

ORDER

CHETTUR SANKARAN NAIR (J), VﬁSE CHAIRMA&
Applicants wh6 ﬁelong to the mainland, are working
as teaehers under the Lékshadueep Administration, admittedly
for long years, though their appolntments were styled aghoce.
2¢ Accerding to appllcants, they were appointed in
accardance with the rules and it is a misnomer to call the
appointment adhoge. »They rely on Qecisxens of the Supreme
Court to contend thﬁt LonQ and uninﬁg#ruptea oﬁfieiétien
entails regularisatiome .
3. - Respondents wouxd submit that a decisxen has been
taken by the Government of India to limit regular agpointments
to xslanders, with & view to pwtect them in the special
circumstancéo Shri MeVeSe Nampogthiri_appearing for respon-
dents raised énbingeniéué and attractive argument to the
-effect that such special treatment is permisszble as part of
reservation policye. 1In answer. applicants would submit
that irﬁespective of other conide:attons_dzsc:;minétion_
on the ground of tesiéence is uncohstitutionai. We. think
hat the Government of India should take a look at the
Questioa, whether long years of service c3n be wiped out
without any conseGuence. They must also consider whether
thé.policy of shutting out mainlanderé or‘implementing
reservation creatlng monoply or 100% reservation. is

permissxble. Applicdnts may mdke a detﬁlxed representatmon



-6 =

Ssetting out their case before resmndent Union of India,
within six weeks from todayo Uzuon of India shali consider

the matter with referenc:e to its .Legal and human aspects,

‘and take a decision as expedlti.ouoly as they find convenzent.

Till such a deca.swn is taken status quo as of todey will be

| mmtained and thereafter, the matter will be governed by

such ordexs as the Governméntof India may pass.

4. Application is disposed of as aforesaide NO costs.
Dated the 1st Novenmber, 1994.

WL&M HuwmQVQmeI"
P. V. VENKATAKRISHNAN CHETTUR SANKARAN NAIR (J)
AdeNIS"‘RA‘I’IVE MEMBER VICE CHAIRMAN

Kma 11194



